
1 * Situation and Stara MA , 1967 Paers Laid i
tion deaths  the country 

(C.A. A.M.)

Mr. Seaker That is or the Seaker     anj  T Vlt W  I
to decide  as to ho is  takin un
necessarily a lon tie. Mr Seaker This is  adjourn ent

otion.

Shr Haau antaiya In y oi
nion, this cannot e the suject at
ter o an adjourn ent otion.  The 
hon. Minister can oe a otion and 
the O osition arties can oe an 
a end ent to that in the stronest 
conde natory lanuae and that can 
e ut to ote.

Mr. Seaker Ater  all the ood 

role is the ost urent role. 
There is no dout aout that.  This 
ill hae to e  discussed in  the 
House. I it an adjourn ent otion,
I can ie only to hours. 1 do not 
ind—let it e a censure otion.  I 
hae no ojection to that. It is an 
urent atter.  There are  no to 
oinions  aout  it. I  think,   alt 
the riends ill aree ith that ie. 
They too ant a discussion. There
ore. or the adjourn ent otion, to 
hours can e ien one hour natu
rally or the Cnress enches and 
one hour or the O osition enches, 
and i you can  ake ithin  that 
eriod the hole ood deate, it akes 
no dierence to either o the arties 
ecause all o your are anious  to 
discuss aout ood. No T reuest 
the  House to tell e hether they 
ant the adjourn ent otion to e 
taken u.  Those In  aour ay 
lease stand u. 

I ind that the nu er is ore 
than 0.  The otion is aditted.

etiraora    at sraiT 

( t «HT TT *t*PT 7  W  

t  V a   *T*r I

Mr. Seaker  We are  takin u
the adjourn ent otion on ood  at 
 .. today. (Interrutions).

(t *nj t W  i T JTHT   

Sir. Seaker There are nu er o 
naes. Mr. Banerjee* na e is te 
irst.

Shri JaJian Ba  Why not just 
no.

Mr. Seaker No.  At  Oclock. 
Fro  to 6 P.M.

Shri  S. M.  Banerjee  Should  I
ask or leae or not

Mr. Seaker No leae is necessary.

Shri Sa ar uha May  I reuest 
you that all the adjourn ent otion* 
that hae een taled should e read 
out irst

Mr. Seaker No uestion o readin.

No aers to e laid on the Tale.

1.1 h .

PAPERS LAID ON THE TABLE

An n u a i. Re ort or the Indian Statis

tical  Institute,  Calcutta

The Deuty Pri e Minister and 
Minister o inance  (Shri  Morarji 
Desai) On ehal o Shri ati Indira 
andhi, I e to lay on the Tale a 
coy o the Annual Reort o the 
Indian Statistical Institute, Calcutta, 
or the eriod Aril 196 to March.
1966.  Placed in Lirary. See No. 
LT 67.

Notiications  under  Cine ato ra h 

Act

The Minister o Inor ation and 
Broadcastin  (Shri K. K. Shah)  I
e to relay on the Tale—

(1) a coy each o the olloin 
Notiications under su eection 
() o section 8 o the Cine
atorah Aot, 198 —

(i) The  Cine atorah  (Cen
sorshi) A end ent IhlM 
1967, ulished tat Notiies 
tion  No.  OAR.  7  is
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aette o India dated the 
th March, 1067.  (Pacciin 
Lirary. See No. LT189
87.

(il) The Cine atorah  (Cen
sorshi)  Second  A end, 
ent Rules, 1967, ulished 
.In  Notiication No. .SJl. 
09 in  aette o India 
dated the th March, 1867. 
Placed in Lirary. See No. 
LT18967.

() to lay on the Tale a coy o 
the Reort o the co ittee 
on Broadcastin and Inor a
tion Media on Coordination 
o the Media o Mass Co
unication.  Placed in Li
rary. See No. LT 67.1

Ordinances  under article 1 () (a) 
o the Constitution 

The o  Parlia entary
Attain   Co unications (Dr. Ra
Suha Sinh) I e .to lay on the 
Tale a coy each o the olloin 
Ordinances under roisions o article 
1() (a) o the Constitution—
(1) The  Anticorrution  Las 
(A end ent) Ordinance, 1967 
(No.  o 1967) ro ulated 
y the President on the th 
May, 1967.  Placed in Li
rary. See No. LT 667.

() The Passorts Ordinance, 1967 
(No.  at 1967) ro ulated 
y the President on the th 
May, 1967.  Placed in Li
rary. See No. LT 767.

Notiications  under  Na y Act

The  Minister o  Deence  (Shri 
S ann Sinh)  On ehal o Shri
Ball Ra Bhaat, I e to relay on the 
Tale a coy each o the olloin 
Notiications under section 18 o the 
Nay Act, 1867—

(1) The Indian Naal Resere and 
the  Indian Naal Volunteer 
Resere (A end ent) Reu
lations,  1867,  ulished  in 
Notiication No. S.H.O. 8 in 
atte o India dated the 
18th Kanuiy, 1867.

() The Naal Cere onial, Con 
ditions o Serice  and Mis
cellaneous  (Fourth A end
ent) Reulations, 1967, u
lished  in  Notiication  No. 
SJL.O. 6 in aette o India 
dated the 18th Feruary, 1867.

() The Naal Cere onial, Con
ditions o Serice and Miscel
laneous (A end ent) Reu
lations,  1967,  ulished  in 
Notiication No. S.R.O. 76 in 
aette o India dated the 
th March, 1967.  (Placed in 
Lirary. See No. LT9 67.

National  Coo erati e  De elo ent 

Cor oration  (A end ent) Rules

The Deuty Minister in the Ministry 
o  Food,  Ariculture,  Co unity 
Deelo ent and Cooeration (Shri 
D. Brin) On ehal o Shri Anna 
sahi Shinde,  I e to lay on the 
Tale a coy o the  National Co
oeratie  Deelo ent  Cororation 
(A end ent) Rules, 1967, ulished 
in Notiication No.  .S.R. 67 in 
aette o India dated the 6th May,
1967, under su section () o section 
 or the National Cooeratie Dee
lo ent Cororation Act, 196. Plac
ed in Lirary. See No. LT 867.J

Procla ation re okin  rocla ation 

in relation to Rajasthan

The Minister o State in the Ministry 
o Ho e Aaiis (Shri Vidya C ha ran 
Shokla) I e to lay on the Tale a 
coy o the Procla ation issued y the 
President on the  6th Aril, 1967, 
reokin the Procla ation issued y 
hi on the 1 h March, 1967,  rela
tion to the State o Rajasthan, u
lished i Notiication No. .S.R. 6 
in aette o India dated the 6th 
Aril, 1967. under clause () o article 
6 o the Constitution.  Placed in 
Lirary. See No. LT 967.J
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RE CALLIN ATTENTION NOTICE 
( uery)

Shri Sorendranaih Diedy (Kend 
nsra) Beore you o on to the ns*t


